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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

NEW DELHI 

RESPONSE AFFIDAVIT ON BEHALF OF MUSSOORIE 

DEHRADUN DEVELOPMENT AUTHORITY/ 

RESPONDENT NO. 8 

IN 

ORIGINAL APPLICATON NO. 417 OF 2022 

inane Bhopal tg oc: ota at; spe Boe a bye Applicant 

Versus 

State of Uttarakhand and Others nn. Respondents 

Response Affidavit on behalf of Respondent No. 8/ 

Mussoorie Dehradun Development Authority, Dehradun. 

I, Harichand Singh Rana, aged about 58 years, S/O. Shri Sovan 

Singh Rana, presently posted as Superintendent Engineer, 

Mussoorie Dehradun Development Authority, Dehradun do 

hereby solemnly state on oath as under:- 

1. That the Deponent is presently posted as Superintendent 

Engineer, Mussoorie Dehradun Development Authority, 

Dehradun and is fully authorized and competent to swear 

this affidavit on behalf of Mussoorie Dehradun 

Development Authority, Dehradun who has been impleaded 

as Respondent No. 8 vide order dated 24.07.2024. The 
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Deponent is well conversant with the facts of the case hence 

swearing this affidavit on behalf of the Respondent No. 8. 

Z. That this Hon’ble Tribunal vide the aforesaid order dated 

24.07.2024 impleaded Mussoorie Dehradun Development 

Authority, Dehradun as Respondent No.8 and in paragraph 

No. 7 directed the Respondent No. 8 to file its response, 

particularly in respect of the steps taken for removal of 

encroachment. The relevant paragraph is quoted for the 

convenience of this Hon’ble Tribunal — 

“Registry shall issue notice to the newly 

impleaded respondent who shall fill its response 

particularly in respect of the steps taken for 

removal of encroachments and if not taken in 

past, it shall take effective steps in next two 

months and submit Report before next date.” 

3. That incompliance of the aforesaid directions, the 

Respondent No. 8 is filing hereunder its Action Taken 

Report. 

4, That it is humbly stated that vide G.O. No. 

568/X VIII(11)2016-03(65)/2015 dated 02.06.2016, certain 

portion of the Government land in villages Kathbangla, 

Veer Gabbar Singh Basti, Tarla Nangal, Chidowali, 

Kandoli, Dhakpatti and Happy Enclave all situated on the 

banks of River Rispana was transferred to the Management 

f Respondent No. 8 by the State Government for the 

purpose of River Front Development Project. 

That pursuant to the orders passed by this Hon’ble Tribunal, 

Nagar Nigam, Dehradun/Respondent No. 4 forwarded the
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list of 413 encroachments in the aforesaid villages for 

necessary action on the part of Respondent No. 8. The action 

had to be initiated taken into consideration the protection 

given to the encroachers/unauthorized constructions raised 

prior to 11.03.2016 under the Uttarakhand Special 

Provisions for Urban bodies Authorities Act, 2018. 

That pursuant to the above, the Respondent No. 8 issued 

notices on 22.05.2024 asking the said encroachers to submit 

evidence/proof with regard to their date of their respective 

constructions if they were in existence prior to 11.03.2016. 

That on enquiry having been conducted of the documentary 

evidences so received by the Respondent No. 8, 162 

encroachments out of total 413 encroachments were found 

to be in existence prior to 11.03.2016. The remaining 251 

unauthorized encroachers were issued notices dated 

19.06.2024 for removal of their respective unauthorized 

encroachments within 03 days. 

That after the issuance of the aforesaid notices, 120 

unauthorized encroachers also submitted their respective 

documentary evidence with regard to their constructions 

being in existence prior to 11.03.2016, 

According to the documentary evidence so submitted, 

construction of 131 unauthorized encroachers were found to 

be raised after 11.03.2016. Out of these 131 encroachers, as 

per the list of unauthorized encroachers so forwarded by the 

Nagar Nigam, Dehradun/Respondent No. 4, 25 encroachers 

could neither be located nor be served notices, nor could be 

yw
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10. 

Iz. 

verified at site. Thus, total 106 unauthorized encroachers 

were identified and could be earmarked. 

That the Respondent No. 8 in coordination with District and 

Police Administration carried out demolition drive from 

24.06.2024 to 28.06.2024. 55 unauthorized encroachments, 

which came into existence after 11.03.2016, were removed, 

During the demolition drive, in addition, 06 unauthorized 

encroachers removed their construction on their own. 

That the process of verification/demolition of the remaining 

45 unauthorized encroachers could not be completed on 

account of consistent rain during that period. 

That complete details of the action taken by the Respondent 

No. 8, as narrated in the foregoing paras of this affidavit, 

was given by the Respondent No. 8 to the Municipal 

Commissioner, Nagar Nigam, Dehradun/Respondent No. 4 

vide its letter dated 02.07.2024. Copy of letter dated 

02.07.2024 is being filed and placed as ANNEXURE-1 to 

this affidavit. 

That so far as the remaining 25 encroachers which earlier 

could not be located, the Respondent No. 8 further made 

enquiry but the said  encroachers remained 

unlocated/unidentified. Copy of report of Office Assistant, 

Junior Engineer and Supervisor of the Respondent No. 8 

dated 18.07.2024 submitted to the deponent is being filed 

and placed as ANNEXURE-2 to this affidavit. 

That in order to comply with the directions of this Hon’ble 

Tribunal, the Respondent No. 8 further vide its letter dated 

y a
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23.07.2024 requested the Municipal Commissioner, Nagar 

Nigam, Dehradun/Respondent No. 4 to constitute a Joint 

Committee for identification of the 25 unidentified/ 

unearmarked encroachers. So far as 45 encroachers whose 

constructions could not be verified earlier due to continuous 

rain, on verification of the documentary evidence, were 

found to have raised construction prior to 11.03.2016. Copy 

of letter dated 23.07.2024 of the Respondent No. 8 

addressed to Respondent No. 4 is being filed and placed as 

ANNEXURE-‘3 to this affidavit. 

14. That pursuant to the above, a Joint Committee also 

consisting of the officers of the Municipal Corporation 

carried out site inspection of the aforesaid villages on 

08.08.2024 and 09.08.2024. During the aforesaid inspection 

20 unauthorized encroachers out of total 25 unearmarked/ 

unidentified encroachers submitted their documentary 

evidence with regard to their respective construction being 

in existence prior to 11.03.2016. The unauthorized 

construction of the remaining 05 unauthorized encroachers 

were demolished. Copy of letter dated 28.09.2024 of the 

Respondent No. 8 addressed to the Municipal 

Commissioner, Nagar Nigam, Dehradun/ Respondent No. 4 

is being filed and placed as ANNEXURE-4 to this affidavit. 

That in accordance with the directions passed by this 

Hon’ble Tribunal for rehabilitation of the persons to be 

; i displaced, the Respondent No. 8 vide its letter dated 

miso 09.10.2024 requested the Department of Revenue, State of 

Uttarakhand to provide and transfer certain land for the 

purpose of construction of EWS Houses for re 

7 ———
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No.09401/02 

16. 

of the affected displaced persons under River Front 

Development Scheme. Copy of letter dated 09.10.2024 

issued by the Respondent No. 8 to the Department of 

Revenue, State of Uttarakhand is being filed and placed as 

ANNEXURE- S to this affidavit. 

That Action Taken Report is being submitted for perusal of 

this Hon’ble Tribunal in compliance of order dated 

24.07.2024. Yy 

DEPONENT 

VERIFICATION 

I, the above-named deponent, do hereby verify the contents of this 

Affidavit as true and correct and are verified on the basis of record. 

The annexures are true copies of the original. Nothing material has 

been concealed. 

Verified today the . ).. day of October, 2024 at Dehradun. 

pis afhaavit is, ewer! ie mat ae 

see if daly Ny 
who is identified by hr en = * 

at Dehradun on. =. : | ") " re 9 y a 

AM. URMILA BMATIA 
. hraas 

aqvecsta ® NOTARY, Debra “R Daw aN) \y: 

Acriit G auchary 
a) Advocate 

Reg. No. UAn954 1/2004

620



oA * 

TN “(a 
Palah& 2 910Z/E0/bb Bibel & pdb m2 ‘pdpwip ‘ 

HQJh PA IAB Li) IMB Inddbliit | Ipie Ieeb| DSath) [eb [lnkesbie able 90 (Da 
Po} | PB biped Ah ie (2b AUS pth 2 [Be [IRI kb yas ie 

Rib b lbh b ble Whi} Bicdlokespyie z AUIS ob {pis Dek INB bbl) Abele [fel Ibis 
Heih Ibl2 DelAh® @ 9107 /E0/ 11 ibd) ApEle bel pipilic DBAK Jolie) ipl 
Ing} IAB @ fpaliclokwdile hele LE) bie UD Ble be) DB an pRB bible fe fabs @ &B ph B 9102/€0/11 ols! Inlbel ple IMB [balicbinbasbile ble OZL Delano 
@ bls bee) Pals BQle cbh & phil ‘pl bel DaiK Bolle Ba bad Yolim Ibile biog 
Pes (P Inj} Iie bal €0 lb $20Z/ 90/61 olbd| LA kp IpAlleblakasiiiie fable 2 Be [Rb bih @ ph & 90% /E0O/ 1b oiled! injee| Ab Altalio ch |e / DPbIIe 
DEAK IMB Jpallbiobwye ble Zob B & ely Bh buiabliiN Ain ‘ble ped 
PBAK bal bipbigle IMB [hajicbinesbiie bie D&lb| b kat & ALADIK & Ball DRI TALS lndcbiajih | Rie Bee} DaIK BQ|e keb 7202/90/22 sie! Ba bin pop) DBaK fale 
BR Bebtis @ kB Ph B 9102 /£0/ 11 soiled) Inliale| RBIO LA [o> Jpaltedinkaspile 
Sey ME Abe ko kd @ Abs 12 Uele they Delt Be (Bippib eoapue 
& lodbK (e Indias BB Pad Dipl (eb [okusdile ble ely WE DRDO ah Ele BlcpAEA Mele Ihits IIB ob 910% /90/Z0 wibd| CTOzS9)E0-910Z(IDIIAX / 89S—Lhe bs 

Mp Ublip Dido Ah pb Ibbdd| b Lieb  OholposoRn Ba winipalh Dphiebs aaah Aby Mabic @ ipTs bbl [ple [pia fpihD INB bith) All b hus @ €z0z/20/'sz 
ibe) iaplie Dylh & BOA SoADA bibb [gles biak|  ¢20¢ / 2b y—ibeate 
mbplie 18h Dinlle b Poe) Bl ‘nkdbille DAB PIA Ole BAIR) ‘Rb ab Leb brw lott fabsld Ib 20% /S0/80 sled) 68/1—vlch Lie B2 wphb| Deano Iphd 

‘bial 

I Habs cb bbihbie  jizbbt 
bl RQ & EOC LO'SZ—wihd| IADIIE Dah & hOIA SoNADO bib |Plib LIN} 
C202 /Ay—ihes boblie Wh Diniiblie b YDDb Bh ‘lndbaie DYE bPBIA Olke—ehb| 

| BIADD ‘lelnlal Alele 
‘peRue Abb 

b lbh 

[EBISD “ASR Ree EBS: BEE RBipe 

‘| “aw MINNY > 
% 621



in 

ae 
B \ ona» a 

‘lodPEIIK Ele] ipkan 
‘halhe 

OBAOAI 

mae 

‘bipble 

| AIRE Ibiigh —cdbbrlohy 

| DBak felbis abi bA falbcbllobie Ipalie Die 

| {gpk 
Us {gb |B Joh db Pb bibBb [Bibi Dba Indie ¢ Job ADA) Bab) 2 (iin (Bibplee 
Ind |pdbs / bibs ob |APIIE Ah lk IMB Indbilik bk [odbsh Sh hlable |2 ible 

IPQ) Bats [p lnjb} B® Red IAB [palidblokhile ele 90 LIAl> gb Inddbipsbs Ite Lele 
Ind) bdb3 cb 20% /90/82 dled] 20% /90/F2 Hib! |b flolkb| ble SG Bul.» 

an\(a8)622



ANNEXuAE- 2. 
aeferr aferar, 

_— 

ARR eewes fase wre, 

GENTS | 

| 

festa 18/07 /2024 

PTT Ars ses waie—241 /Aoeofsowo / TAosodio / 2024 feaia 22/06/2024 & 
agaret 4 mo wea eRa after, ad feet 4 afta ae ondeq en—417/2022 Aer 

erste, savedl, sat wea A sage 45 ade afta & wear F eat erat ws ue car 

11/03/2016 Ww & ea S wae 4 faoret a faa, wt a fla, te eter, ves ws, 
ER SS 7 sey eT Ad we wege fed wa, fos aoe w wad Pahe/afiean exis 
11/03/2016 Hw @ oy wa) sase 25 after ot fe ane fora are ofa saad Sa a 
wd ¥ aeret @ wT 4 veated 8, waat ahd ue faPeaer wd care adi a eat 

ye ware Ft ae wen @ fe sarge 25 ay fated afew } — 

sete we) 2) y 
wocatc cal 

* 

Reg.No.09/01/02 — 

CaN Dehradun A a 

oO Ay 

iat, a =

623



A WNAAY AR 3 ida eet tok eae 
Sic A cares foo ira, carga | 

waie— 44-45). / wrofoSiovo / THosodto—417—-2022 / 2024-25 feqie 23 Weng, 2024 

ar 4, 
Ae STE, 
AR TTA, GeTEe | 

fasa—ano «sia eRa afar, ag feet A oral ae andes WeN—417/2022 PRor 
are! aH ures Wor 4 ORa acer feate—25.07.2023 4 fea wa Presi o 
Se & way 7] 

Aereg, 

PIT ste fayse sq aot vai—1780 feat 08/05/2024 & a A wee 
Serge flores wire grr ota wate—1321 / wHosoSloyo / waosiotto—417—2022 / 2024-25 
fexie 02/07/2024 a wat ven at a oe ay fired ext wi 4 wee er aaa 
era tay aT fe Ato wstta ea afta, ag fees 4H atfora yer andeq Ge—417 /2022 
PROM STs! GAH Ceres wer FH Ra are festa 25/07/2023 & ma A ane Pose 
ant suerer eye wet wars UA GS anger Ray wee saeie wats 8g wAosiosiow # 
yee 4 Rea aa] oe wis den, GR ver Re al, aren arma, festa, Hostel, 
areued, eof weda 8 were wden-ses /XVIII()2016-03(65)/2015 fate 
02/06/2016 @ grt dt wea want yA oe fected gor 413 ade aftaot @ ae A 
ew grr afta sea & wits S wa 4 Het 282 ade afemarertal err soar fair 
fesis 11/03/2016 & Ud ee @ Beret 4 aftenda Geo uxge fed wd, aon we 191 wae 
afrrekat a ert fear var fair oeqa aftertta wey & appear festa 11/03/2016 
@ SRT sat Wa Ta cen wae Pera ener ofa Eat S arene 25 sftewacrant feraer aM 
a Ua AU OM & oreo afeet at ale vel ef uit aie a et aie oe adie Ba 

mittee ert foret wanes vd gfert we BS ara way woita aed sd ais 

11/03/2016 & sad fafia 55 ade faatit or feaie 24/06/2024 4 feain 

28 /06 /2024 tap sare fear wen cen eaeiiaror S eer o6 ater aftawanaal eer wa a 

frafr ar save far war 2) sass 45 veel 4 wf ger Ae wy afters o 

Peas / aioe preiarel FR asl H BRT ASAT Fel ST GT BaHy| 

adart waa F weer arr ved aay 45 aide sfaman /Pa @ aay 4 afd 
afafe err ae ox cia a ah, via 4 sea sees 45 ade afamacrartal ert ale we 

aaa frat fete 11/03/2016 8 Wi at ems @ wee F foot ar faa, ott or faa, the 
CRM, VSIA Ua, aI Gre 7 oT Mey VISE! He we, fora ane wy waar ag 

cafersorrer / Prater fete 11/03/2016 SW Yt HT BAT TAT eT ee stats 25 sifetereT Git fey 
rr ofta dyad dH at ud 4 arent H we A weeiftsa 9, saat ate oe fos 

St wart) taht Refs F sarge 25 AR fared afer ab yee Fare 
\y, @AR—2

624



coly 
@) 

Pra ent afoa wget wadt & wer ated ue agar wo S feeeer eed gs aid ois 
S SRT Fo wets ea ata, ae ect S area ar ares BARaa feat ot ar | 

al 

wae, 

a. 
areferot arfara, 

ARR teres fara wifey, 
& | 

ip ne - _ Sewn 

| z 
i Reg.No.09/01/02 f ax 
J Dehradun oa 

625



A Os IndePallt Bebb} EbIAgD [hale 
7 

| a [Delt Ba folks abia (> EbIAS> ‘poiah Bibeln) puppy 

bekealh sy 

ORAOAORIE 

inijpaw 
‘hibble 

12 balk Be fib abu bh fallible Ibalie NEEIDb aha -Die 
[2 Upb ipe| de> Pab3 EMO! ‘Ile Leib id DelAhe 

$9102 /0/ tb iled lnjitel /lakasaie Iu [pajicdlokesaue fable GO BIR Ued 2 Ile Iblh ik13 lb ph 
B 9102/20/11 solbedy Infltel /Inewoye Ape LA Ah Allie bil ‘Ri pee] DBak pein pele b slo 
MBUC ‘eh bibSh ‘bisbkib Ar “bl 1 (bib “Dpj ke Yinb| b eb LIB lb Ph b 910Z/£0/ 11 
SiS lojbk) ikbie IN [haliblakdspiie able OZ Bk Ipdjicdlakaspie fle SZ blAbIE Ah lie LIND w 
IMAGE) |Ul ibeey lol e) ied pefis Be thio miigie allie Jepie © OPOUNGHA ID lndd2.Jh) @ Uodbk $2 plable bh pS pad plies pbb kil @ ZIP b b—bip pth BbID Oj INB bleh! 
Abe & Ph Ph hip BOlb INE IokbelIK b [DiSab b YibiSh) ‘Prb BAY abl: Ap ‘Leldla ‘lal DAD ‘IDhbole [kb 20% / 80/60 OR b pZ0Z/80/80 died! | 2 Iblin [piac Dibie b faba |e 

le lple [eb Daliiae) KID] lb yZ0z/80/ 80 
“lke BQ behlb Wh dh Sie fla | OHOPOBOHA ko ph BAO Dele fe Hh B ADA Lal) aus Bg Gls ee] Indie} BEBIA kb folie) /inbasaye ble SZ RIADIE BOO |B ubralle 4202/80/90 cbiled| 
"208 / Oj. / rize—sblich Daj IMB Gphile fe bes Gpiniel ‘ile Ihle Ine) DaIK kh BE LUN bbl DIR/DEL 
Me SHOE & lebih © bikb lode) Kb fbblleb eb lodillK bc Deh ah ib “LB blk © [ple B PQle fe Ph IMB gphiie  teebsEd ob lojlle| /lnkasoHe Able $Z BPA | [fp Ipih |B [Be [ibulin ph 
ma@See) Bh Sols Lebbis} & Yodebl fabs lnlsh| /Inkwsbie ble SZ AlBbIe BL be Unllsh| /lokusbilo fable 
Sly ih payee ainGie @ (ph ipl [pia fpidh® INS kiki Abb b PR bk bduN ling ‘pdneio Wlsne {PIPER “Bitlle WAD ‘IPab Bij abl Alp ‘bbb Ol Ah [Dl ILHAA b Liebh & OhOBOISOKd BQ ibinlajh DphIPR Dadi AY fINA| ‘Rb Ae) Lb EMD lal EA Lb ¥20Z/ 10/92 elled| 
G202—217—OfpOHNOeA / OROIPOPOHA /60S1—wlich Daj Bh IAB lodcbialits Ba cobb) Dblahs iphd 

faible (filslb bins Z202/Lby—ibmis bplie 3h Diniiblie fe 9b) Bie ‘ladbble DAI pI Olle—tehb} 
[| EBIAQ> ‘bieby Alb 

Tab ain 
‘k ibe 

v20Z ‘AbrDial 9% edited S2—¥e0Z / Z20Z—LLP—-OKPO|NOLA / ODOIBO|SOLA / Ehiz ees 

[EBIAB® “labRIIK Bide] EBIABS Gk byolee TH PENNY 

626



AWmenvrn -S 

mica AW teen flora wire, tees | 

wale 2238 /Aoeofaomo /y-sTaF / 2024 feria 04 StAESe, 2024 

aa #, 
area, 
Word FHP, GRRVS I, 
Sees | 

fasa:— serdal sare ahr @ seria orate ator & fair eg fax we same 
art & fey farsa yHogiosiow B veert 4 eh wet we—eieorare fed aft weer aR 
1G, 225%, 225%, 250G, 250 7, 251 @, @ 257 fo wed gore Sf 5(a)s. F uate ar roar 
7.e918e0 cur Stor—orest ftera aff Weer TRE 886, 999%, 1001, 1002 | fAHo wey 25798#0 
SO re en ae ee rane ee ae 
weer F | 

Heleg, 
qu wie fis ge arate & os feat ase fea 02 area, 2023 oT at 

Te Se ol ote ay, rad wae A sana een & fe gerd snare aor @ aarti 
AR carrey fawra wife<t st 15000 gosajowao weet ar Prater wt |e oT aew ure 2, 
fore ode IA TAT TH TAoSlOSOVo ERI 704 YoSap yao vat wr Prater wh wd Ev 
rR PTA eR ca et wat cae aet @ sarge oat at anafea fear or ger 8) wre wer 
@ aper aa was A weer b oe AA sree a st S aren wert gr gosapovwo 
west or fratr set fear oT ur ver 21 gee sfead wo wares Awe ta Reape ag 
fecet 4 aftr wate afer Wee 417/2022 faa armel gay Ueregve wey 9g amy a 
Rea Aat ue seit ade afors saat 4 ea seer afta /ades frat a sera ee grantee 
oel & freer fer my 8 | 

veriea & fe wear Pen 568/xvmd 2016-0365) /2015 ward sqNrT—2 
fests 02 UH, 2016 @ amt tar we sae Raley eg Youo wifent fare wd yA 
aren afefran i960 a arr 117 & aarfa frara vd fer adt S areca Rea we at 
Sel 94.083080 YA Ht aes Gono uMfani faa vd yf aan faa 1952 & Pram 115 
@ i) @ om Feet teres flores wert at Wo Ta & aT UA S wa Wen 
4186 / Xvi) /2019-03 (65) /2015 Word aqyri—2 ceerqe: fess 04 staeeX, 2019 Vd Wea 
82 / xvid) /2020— 03(65) /2015 Ward aquri—2 eewea: festa 14 GAA, 2020 & aqUerT 
WH Weep weer wae sh /aeraftent wey ay ERT We WET 06,/2019-20 Grae 
aay WHoSlosiovo, F wad WP Ht set 6(1) Ter B 5 (3) dar ¥ oRada ae @ feaia 
26.02.2020 w arest ua fea wa F) 

varaat aaa arora & armrfa araia atorn & frat sq aA-ereworera fect 
af WER AMY 1G, 225%, 2258, 250%, 250 1, 251 U, a 257 fAao aed daw Hv} sale. F 
GRaftia Ger Ya 7.89180 Ter AroT—ores Ret AH GENT TA 886, 999%, 1001,1002 G 
fro FET 25798e0 Ufet |e 10471680 A Sagad ot TA 8) ada F venta ah Aes Ww 
Rat 8 vd wee m yee Ud Hot HX S| WeENAA aare aor & ford afe san fared 
af wit ar SMI Dt uid S a Swe Vee Ge carers ae A ale ylaaer waa 
wel UST | 

secrefa @ fe vera aera ator & oaria snare Aa & age gosxorao 
ura snafeat wt 6.0 Tre Bl ama Ww andfed fea ore %, wale areafaea 4 war saat 

Se Ta GU ae ant F1 Wi Raft F meer ER wore ar flats wa H ase 
: .. BART-—2 
pavocate 

= \ eg.to. 09/030 4 4L yy 

627



a 
jf> 

(oly 
(2) 

(Financially Feasible) I we va gosaqowo sadi Gt Afr arid @ Cross Subsidized 

ie gallate 
BAT wafers 3 | 

et: TRAATTAR wards sare sort & serfs gosaouao vast S fair eg 
areorara fer sore seit at af GER ARR 1G, 225%, 2258, 250%, 250 7, 251 GW, 7 257 
fo mea sare Ait 5()s. 4 fata wer war 7.801880 Ten Ator—orers Pera doit seit wy 

aft GERI TAX 886, 999%, 1001, 1002 w fro HEY 2.570820 Ufed Ga 10471680 YA FT 
afer ea / eas wet & ver i freyen searaka wer or are ay, fore fee gensire 
WIAHAT sare arora @ arent anartia west or Prahr wey aed ey aerag wo 8 Read 
wat & fear Rerat ade shtaadt at wart aed gy Sra Glare far or we | 

earaH— 1-H UAT | 
2—af or dae seh F uaa werell sree | 
3-4 were Grae arearest GT weer | 
4— Mo =e Awa Ws feepa ag feeci & ares wt fer 

ofaferfa:— 
4— fea, srare fart, GaRTaS WT BY Bex Yeres Ha | 
2—- Se a BO er setae leet nee GT HS 
3— ferent targa ot wer arnt | 
4— TR aged, IR Pes, ceerga ot yearef Hse | 

a 
go att terga Prove ware, 

~\

628



VAKALATNAMA 

IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW 

DELHI 

Original Application No. (s) 417 / 2022 

Niranjan Bagchi ....... Applicant 

VERSUS 

State of Uttarakhand and Others 

sooo RESPONdEnt 

VAKALATNAMA 

! Harichand Singh Rana, S/o. Shri Sovan Singh Rana presently posted as 

Superintendent Engineer, Mussoorie Dehradun Development Authority, Transport 

Nagar, Saharanpur Road, Dehradun on behalf of MDDA/Respondent No. 8 in the 

above application do hereby appoint and retain Shri VINAY GARG Advocate to act 

and appear for me/us in the above matter and on my/our behalf, to conduct and 

prosecute (or defend) the same and to appear in all proceedings that may be taken 

in respect of any application connected with the same or any decree or order passed 

therein including proceeding in taxation and application for review, to file and obtain 

return of documents and to deposit and receive money on my/our behalf in the said 

matter and to represent me/us and to take all necessary steps on my/our behalf in 

the above matter. I/We agree to ratify all acts done by the aforesaid advocate in 

pursuance of this authority. 

Dated this the 10‘ Day of October, 2024 at Dehradun 

Respondent No. 8 

Mussoorie Dehradun Development Authori 

Accepted: a 

DEHRADUN 
(Official Seal) 

VINAY GARG Signatures of Respondent No. 8 Identified by 

Advocate 

C-253 (F.F.), Defence Colony ry 
New Delhi — 110 024, INDIA Advocate, at Dehradun 

Reg, No. UA5541/04 
Phone: 011-4174 0212 
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